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GOVERMMENT OF PUMNIAR
GEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, FLIBMIAIL
NOTIFICATION
Tlea 1 7th Movember, 2016

o Sl Lep 2006, Tle fallowlng Act of e Legistatire of the State of
Punjab received the assent ol the Governor of Punjab an the Tith dny of
Tnvembsen, b, 18 horeby publisled for geaeml infonnation:

THE SEEGLUIE BAM DAS UNIVERSITY OF HEALTH
SUTENCES ACT, 2016,

{Funjab Act Mo, 43 of 2016}
A
ACT

roc canel ol oo incorporaie o Lhigversite dn the Swe of Prefol o
'h.g.,l,r.u.uwr at S G oy Doy Dinfve sl |.:.".|'.I'.*.-.'.l'.'.|| Kelonces for e
Peurprres of mapking peovisions e ieveactien, Teaviing, edicarion,
fesparndr, reatabeg ennl releted enctivitbor o ol fevely Br e clisclplines of
Mool Soremcis il jo provioe fie e upniees comected trerewiily or
aneilaviad teeredo;

Whereas the S Do Bam Lias Charitable Flospial Tnast regesiened
iider ilve Societies Registmion Act, BE0CCX] of FR60); maibe n propisal o
thevste Ciovernment forseringe sip a self-Ginancing Universaty in the State of
L"|||1j.1£~ o the hasig of he !I':l.'lj.'lh Private Usversitics folicy, 20000 and o
ke provisions for ol the streans of Heahh Sciences al all levels,

Whereaa the Seate. (dvernment, alter doe comaderation of the sasd
propesal of this aforesaid Trusy, has come to the conclision that ihe aforesaid
Trusl i capahle nI'c:mI:-Iﬂ]ljlq_L nad raeming the Lniversity ond pocordinoly
s pecepled its proposil Tor the establishment of the saild Prveate Universiy:

A wherens in the cironmstances referred nbave, # is teemerl expeilient
1o estsblegh the 50 Uarm Bam [Xs Linoversity of 1lcalth Sciéaces far tha

aloredaid purposes.

i i enacted by ibe Legicliiure of the Stade ol Pongab in the Sikiy-
sgventh Year of the Repablic of India as fallows:-

I. 1) ThisAcy may becnlled the Sri Gure Bom Das University o sham e sl

Healih Sciences At 2016
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{23 leshall come inta farce on amd with effect Tom the dale oF s
plbdication i the CHlcihl Cineotle.

2. Inihis Act, nnless the eontext otherwise requins.-
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‘Academibe Covacil' menns the Academic Council af the
Liniversity;
‘wiithocities mehns the suthorities ol the Universiny;

Toard af Manapement' meana the Board of Managenent of
ihe Liniversity;
“Boprd of Stdies’ means o body 1o be constinuied by e
Ciovroming Baody;
‘compuses’ menns n contgunes arca within wlach the
Linsversily is silunted; g
Chairemen' mcans the Chatmmnm of ihe Trost

Chancellor means (e Chaneellor of the l.lnil.u.'rsir_g,-',
“Chiel Fimpnde sl Accodanis Cificer” menng the Chiel’
Finance ardd Accounts Cifficer of the Universiny:

‘Bean' means the Dean ol the University;

Wiowerning Pody® nreans - e Goveiming Body of the
Universiny;

TN mesng tlee Diwling N|rr-.i|.||_,: Coungil

YimElituteen’ nreains an fnstiuti or institane or college oy
neadlenic eemtee by wharever name il iy be called ) rm or
imamnged Iy the Liniversity svithin the a5}

WACT menas the Sedical Couneil of b

‘prescribed incans prescelbed by the sinuies, sediizpces anid
repmlifions;

“Megedme” means the Registrar of the Universly,

e Government’ means 1he Government of the Sute of
Tunjahe,

“atanies’ e inances” and Cregubaniions’ means the statues,
cailinances snd regulagions of ihe Unoeerssy, made by dumdes
this At

‘teaches” nclodos Profissen, Resler, Associvle Profesaor,
dusrstnnt Prdiessor, Leécturer and any such odber person wihio

/
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imparts imstruction in the University:
ix) “Frust’ means the Sri Guru Ram Das Clinriisble Hospitad Trust
regesiered under the Societies Registration Aet, 1868 (X X1 ol
IRty
(1) University means the Sri Gur Ram Das Uimivessity of Health
Sciences established under section 3 of this Ael:
il “Wice-Chancellor' meana the Vice-Chancellor of ihe
Liniversity; anl
Il =N eitor wehing 1he Visitor of jhe Liniversily,
d. ). Thergshnll be esinblished o private Liniversiny by the naine
Wi Sea Gt Rans Ding University of Hanbh Scieivces in (he Stale of Punjal,

{2} The University shall'be min nind emanaped by the Teast in
sesrdance with the provisiond of this Act.

() The Usiversity shall be iy body corporate by e’ name
entimed in sub-section (/) and sholl have perpetunl siceession and a eommon
al. b shall fnve ihe power b hequire, hold, disposs of property both movenhle
ud immaveahle nial fo mnke contract and shall sie and be sied by 1he saigl
1me,

{41 The headguarters of the University shall be kcated a1 Mehia
ol Vallah, Sri Ameisar.
fdr Tl University shall be self-fiannced and itshall ol be entitled
restive ooy prant or other fnanclnl assisonce Tron ihe Stnte Governmend
4. Theobjects of the Liniversity shall b -

M o provide for instruction, teaching, education, research ad
truining at ol bevels in all disciplines of Henlth Sciences, as
per the needs and as may be deensed necessary by the
Ueiversity throoph all ibeimodes of medical eduicniion g ity
efreige or bocoine relevant in faluns;

(il 1o promote the acodemic waplralions of the rernl students
the medicnl snd refated felds:

théiy e wndertake indistry orievned tesching, trining and research
exiension progmmmes and o provide emiployalle skills with
A view to cogiribule (o the development of the Rociety ;

o provide for researeh, éreation, advancement and
dissemination of knowledge, wisdom and undersianding;

Fadabirdemeiil ol
the - Lisdverzily

Clhjecis ol the
Elniversicy,
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fvi  woescaurage and inativate leading indusirial bowses for sefLing,
upr ot the campuses their respectiv corpomle jmstimtes for
pepdenmia indusiny nesns,
e o dhseeminale Lnowbedpe 50 0 10 make il necessibbe o sl
sirila of il societys nod
fuii} 10 do all swch things:as may he necessary or desirnble 1o
firtlyer the shiects ultle LI piveraity.
Puwers and 8. The University shall have thia Tatlowing powers 2nd Funetions b be
:‘;‘:;':'lm;m" exercised and performed by it o imrough its officers anl asthorilis, namely-
(11 10 make provisions and adopt all measures {including adopticn
and wpdating of the curriculu} in respect of Sarting coursss
of study, 1caching. imining. rescarch, consultancy and granting
affalintion reletims b the colrses throuh traditional as well &
nesw innavative mcsdds inchicing onling education muikes
i1 b conduct examinations for grant i oo conferring Dociorate,
hasiers, Deprees, Diplomns and Certificnies;
fiil 1o Instinite and confer the designatvon ol Professor, Assoc inke
Frofeasar, Assisinnt Prolessor, Header, Lecturer or any other
equivalent designatioln, Az iy be required by the Univeesity
§i Tt campises or 118 sostbsiL s dnd §0 appoinl pErSENS iR

sacly;
fivl b institate and awand fellowships, seholnrshiips, stodentships,
exhibilions, as inay be preseribol;
f¥) to pravide for equivalence of the degrees, diplomas and
gerlificnbes of 1he atdents completing teis cowrses, parially
o | Taill, From ony other pecognized University. fioand or
Couneil of ony other caempefent aulsrity in I
i 10 provide. for dual depree, diploua of cerificae Vis-d-1ix
ather Universities on rocipeecal basis,
(Uil 1o sel up centmal library, departmentil [§bera o5, PAiSETE pad
alhed matiers:
fvifi) 1o demand and colket fpes mnd oiber charges, a5 per the
" punjab Privale Health Seicnees Educationl Institatinans
(Megulation of Adatission, Fixation of Fee and Making ul
[esepvationy Al 2000
(it v diold, menngs i) o ehe Fumdks o he - Toist aied enidoywnents
crttied by Crvaur oF e Lnivetsity:

22922029997 729979299°7220L
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£k 10 imstifube and confer honomany degrees; as ey e prescribed;

reif focprint and publisly the works of the acadeinsg excellenca
and b esinhlesh chairs of exceilence;

iwitd bo thke gpeciol mensunes: for the soreasl o healthimedscal
educatienal facilities amongst the edocateoanlly, backward
sivata of soelety;

fanil e encowrnpe nnd proemdfe 3pans,

feivl Lo create technienl; ndminksimative, mbnisterial and other
peceEsary posis and fo make nppomiinents T T

£ boreceive grins fron e MOL TN and any olher regulateny
taclies comerming mebical sducation and other Centml ar
State ngencies cosceming medicil education,

{1 receive aimd b rase kans aid sdvences for the University;

faviil tounderoke resenrch projects onmutually peceplable feoms
and vonditions in respect of agroubene, industry oed isiness;

frviii) gnoproside consnbianey services;

(el o enconrape wnd peoniole aslip-caercular activities for
persanaliny. developnent of the students; feachars anil
emplayees ol the Unijversity:

ferh o purchuse, noqoire el tike on' [Gasg oF oromgage; nny
pmmeynlle or inoinhle propeciy end 1o sl lease, morigage,
nlsouate and trensfer any immsable or o oble propery
belonging o or vested i the Liniversity;

fExdl to presecibe (ha leée structiing for yarioos colegorios of
shideis,

fendii no ek collpboration with otber dpshiations on motially
.n;:mlphli.-1r:r||'|1.ur||h:-:|n|lilhr|.'|h;

foeii] o T detcimine-and |:'|ru'.-'i|!-¢ salories, remuneratims nnd
hioistrarin (o feachers il employees of i University in
aceontipee with the nonns specified by the MCL-THC and
amy citler repuliiary bodies concerming medical education,

ferdvh oo ssl=eenihicntion, which shall beexempied from ohinining
any, permission, approval, license, cenificate, no objection
cermifieate or puthorizalion fram the Siate Governmend or any
oiher bady  pebup by the Siale Crovernment;

foxwd 10 brnme stofules, ondinances nl regulatins e cafryang isig
thi abjects of the Universbys aml
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dvrvid vooperform allsoch other hinclhions, which may be necesdary
or desirable i funheranee of the objects of the Universiny,

Mok T O T i fi.  f1) The nmversity shall exercie its junsdiction witlin itscampus,

Unawirsity, 2 The University shall affiliate ioo il those educationnl or
professional instiutions, establisied, romoor managsd by the Trist within the
campieswilli regand 1o which a specific decision is mken by the Trust,

3::‘::;;“ 7. Thelollowing shall be the afficers of the Liniversity, nnmely:-
fir the Vesitor:
diil the Chancsllon
frdy the Vice=Llinneelkar:
e Tzt
vy the Dreans n;I'I1||: facultizs:
(el e Chied Fennee and Accounts CHhicer] and
Jvidi snelymber ollicers of the Liniversity, as may be declaned by
the salaies, 1o he the officers ol 1he Lniversity.
The Wialwie, K. (40 The Gavermor of Pugabihall be the Vishor of the Liniversioy

21 The Yisitorshall prn:silht vrver [he eomvioalion ol the Unwversity
F 1_'||||.|;['r1'il'||l_|;||:1=l'|.‘fi. il :Iiplmnn

f3) Tt Wisapor shadl have the rght 1o call Tor ay informafesn
relating o e allairg ol the Universiiy.

4] The Visior, inconsulingesn with the Chancellor, may couse
ke i|1:.'|'¢~|:|inr|.. LTI, Invesipalion, survey |.1r|l1|:||.|:lr_|.'-.1|.‘u.-||:-' alher such like
thing 1o b mawibe by suclypersom, ps he may direct in pespect oF adnhinisirative,
academic o execulive mallers of the Lllllﬂ'ni.i}'.

30 e Wisaiow shall, in every case, give natece e the Enpversity
ol His e 1o can s e inspeclion, sermin, IwStigsium, Ssurvey or ininy
or any other such like thing 1o be made and ihe Universdy dhall appoint g
m|m-5|::||:.||l_iv¢. whin ghall ke preseni ot stich ill.iru.'l:icln., .'.-L'Hlliﬂj-'. ||Lumlig..:[i-i|ll.
SUTVEY OF iy O ms._:r'mhpr such like thimg, ns the case iy be.

gl The Vasitor may infonn the Vice-Clancetlor nbout the ressilis
ol such ingpection, scratiny, investigniion, survey o inguiny ond the Vice-
Chaneellor shall comsmunicatie 1o the Govemnare Body the views of the Visitor
aloang with such sdvice, as the Visiior may have tendered and thie pction io be
taken o ssch ndvhos,

70 The Vice-Chnncelbrshall inform the Yesitor abaal e action

S Y Y Y YN
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e or propeesd o ke inken byl Unvesiie with respect o he inspection,
STULLAY, IS 00 SO ey, gy arany olher such Ike thing, &5 the case
¥ be

(&) IFthe Stte Government coasiders it approprinte in pablic

enoat 10 make inspection, scrutiny, imvestigation, survey or inguiry, i the

S iy by in reapetof any nantier relating to the Universtiy or i instiutions,

arefercice shall be mnde by the Stase Gavernment to the Visitor, whe sholl,

i consultution with the Changellor, couse such inspection, scrutiny,
B EAL iR Rnj), SuEvey OF digiiry bo be made

8 The Chairman shallbe the Chancellor o ihe Lnbversiny and
theClinceflor, in'ihe abseivor of the Visiter, shall preside over the consvocalion
of the Universily,

(24 The Chancellor shinll be the Claimnon of the Governing Body
anel e shall approve all appoininents, nommofions, removals, sispensions and
reimstabements of thi employvees ond ofTicers of the Linversiny eithier sos-sri
or 0 Uie reconimendstion of the authory condemied of the Limiversity,

1 The Clianeallor may anserd or revoke any decision tken by
iy nuthoeiiy o el Ticer of e Liniversioy and may exercess his powers either
st orstheowise o doall things 1o facilitans the smoath functioning of
ile Liniversiny.

G The Clancellar shall bave the power 10 do all sech other
Functions o3 sy be requined to farther the objeets of the Universiy and noy
inngter meidental thesmto and the decision laken by the Chancellor shall e
finol ancd bindmgon ol the concerned of e University,

(35 I i il opinkon of the Chancelon, any decision ofany officer
arautharity or the University (s beyond the power conferrod under this Actor
Uhe stabutes or orchnances o regulntions or is likely io be prejudiciol il neress

= of the Liniversity, be shall ask such officer or auibority b revise s decisian
widliin a perisd of fiftcen days-and in case, the officer or nuihority refuses to
reviss such decision, whally or partly or fitils 00 take any decesson within o period
oF fifteen dnys, 1he devision of the Chaneellorshall be fnal,

(e I at any tEmie, upoiihe represeniation made or dtherwise, it

; appears fo the Chancellor that the Vice-Chancellor or pny odlwer afficer ofthe
Ulstversily,-
fai  hasninde defoolt in performing ay duty imposed dpon
hini vinder this Act or otberwise; of

)

L Raraellor,
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thve Chinmoallor may, g ithetnnding the Factthat teom of that offices lasnot
expined, e nn order i writing and slating the repsons therein, requiee the. |
Nice-Chancellor or the officer concorsed to relinguish s ofMice from such
chite, as may be specified in the order, The Mice-Chaneellor or te officer
concdrned shinll be decmed b bave relinpiished his offioe Tamm tlee diage s
apecified:
Provided thal mosuch ouiher shall bepassed, uisless fie'gronnds anowhich |
suchyaction 8 pooposed b be tzken ard communicated 1o the Vice-Chancellor
orofficer concermed and be is given repsonable dpparfumnity of being heard,

armongs the panel of three persons recommiended by ihe Governing Body,

posstEics such quahifications as are specified by the MCL INC and any other
regidnbory bodies coirweeining nedical education,

Lismiversity, whi shall exercise peenal supenntendence nod comtral in the affnis
aHl e Liniversidy and shall exeeile the deciaions ol vasious authorities of ihe
Liniversaly; =

Vice-Chancellor shall preside sver conviscarion ¢l ihe University,
sech [umcesons, a8 winy be preseribed,
amongst the paned of three persons recommeialed by thie Governing Body,

sucl gualifications asane spoificd by the MO ING and any other regulniory
badies conveniing medicnl edoeatinn

closcumeniis ar pecords e and oo beholf o the Lniversicy,

Body, e Bonind of Management amil the Acabemis Coungil bul he shall not
havee The Figlvl 1o videe.

(bl has acted in s mannee prepudbeal woibe inteness of the
Liniversity; ar
fel is incapslde of managing the sffnirs of the Liniversity,

£ The Vice-Clhnneetlor shill bé pppaimed bt ibe Chancelios from .

12) 8o person shall be nppianted ng Vice-Clancellor, unless he

(3 The Mice-Chineellor shall e alve ovemll in-charge of the

(40 bocase of the nhaenes of the Visgor and the Chancellor, the
r31 0 The Viee-Chaniellor sluall exercise sucl powers and perfonm
£ The Bepisicar sholl be pppalnied by e Chancellor from

{30 Mo perssn shall ke appeided o Beglsinir, anless he poseswey

(3} The Repistor shall sign sl contracts and asmhenticare all

(41 The Begistras shall be the Meniber-Seenctary of the Governing

1922229992 22992721729911799179779972 7290
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1) The Regrsiae shall exercise sich oiher powers and perform
sisehpthier Tunctions, as iy be prescribed,
12, {1} Tha Chief Finnnee and Accounss Officer shall be appointed
by the Choneellor'in sich manne, a3 may be presenbed,
) Mo person shall be qualitied to be appointed as Chiel Finance
skl Accounts Officer, unless he has possed the Chanered Accountancy Test
condugted by the Institute of Chartered Accountants of Indin.

f1l The Chiel Finpnee god Aceounis Officer sholl exérciie dich
posaers and perfoomesich lnclions, 5 moy be prescribed,

P33 The University mpy appotit-seeh sther officens, a5 il may
deem pecessary [0 s smpdh funetioning,

(23 The manner of appeintnent of such other officers of 1he
Liniversity ond their pewvers oo fonctions shall be secly a5 may. be prescribed

Fdo The folldwing shall e she sutharitnes of the Lniversiny, namely,-
fil theCoverning Bady;
il the Foard ol Management;
fiii) the Acalemic Counedl; and
fiwl awch other suthorities, ns may be declaned by the stntifes 1o
Tz b mnboritics of the Universily.

15.. ¢ Tha Governing Body of the Uiniversity shall conzist of ihe
[odlasving perscnd; mamcly -

fap - thie Chaneellor; < Chairman
fhi ihe Mice-Chancellos Member
fe)  three persons ddaminsded by the Trust, = Members

aut of whom two shiall be eminent
educitstn s in mediealhealtl sciendes,

{efd Director Resenrch and Medicn| Education 5 Membser
{DRMEY or his represeniative ot helow
the mnk-of Juint Bhrector,

‘el one espen of Finance, nombiated by the Mlember
Chancellor;
(e Seerepry io Governmend of Pengal,  Alember

Drepariment of Higher Education or his
representative, not below the rank of Join
Specretaiy;

The Gl
Finanoe ared
Acctunts (N

[mheer i o

Ajithariies ol the
Uniwersily,

ke Goverming
[lapdy:
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fier e Secretary to Crovermme of Funjole, = Member

i

Departmentof Medical Education and

Resenrely or his represestative, nob below

tha mnk of Jobnk Secretin; and

ane eminenl educationis nominmed by : Member
the Secretary 1o Government of Panjob,

Diepartment of Higher Education in

cenuhingian with the Chancellar,

(21 The Governing Body shall be the supreme body ol tha University.
1t shall perform the following functions, namelys-

fitd

il

[

el

fat)

(o provide general superintendence and to give directions fiowr

comrodling the Tunctisning of the University in accordance

with thie stanibes, ordinanges and regulniions,

11 pekiew e decisions of other sutherics of the L Indwerssty

in ense tse are nod in conformity with the provisions of the

ik, ordinances and regilaficns;

b approve the budget and annual repont ol the Linivenaly,
o oy down the extensive policies 16 be Fallowed by the

Liniversity; and

1o exerciseauch atier powers, as may be prescribied by the

KGR,

i) The Gaverning Rady shall meet at benst tvice i a cabenidar yoar

fa ) Theguorum for meetng ol the Governing Hody shall be five

L6, 1)

The Bonad of Management shall consist of the following

neeimberd, pamelys

fial
gl
fd

fif)

fird

i

thie Chancelbor oF bis nominee, L Chalnperson
the Vice-Changellar, { Member
pwv inembers ol the Trust nominaled by ¢ Members
the Tisl;

the Directir, of the Eineetornbe concdmed ! Wlember

relatbng o medicnl eddcation {RME]
ps represenisfive ol ihe Seate Uovermment,

three persens, wha are pof the iembers : Mambiers
ol the Trust, neasinnted by the Trast;
fwio persons from omongst the teachers ¢ Members

prcatinated by the Trustand

e b AL A AL L L ALY L L
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{ fgf  twoteachers, nominated by the Chaneellor . o blembers

(21 The Bourd of Maragsment shall exenciss such powers and perform
such funchions; o5 mny be preseribed,

1 The Board of Management shall mectan least pwice moa calendnar
VAT,
{44 The quamim for meeiing of the Beand of Managensend shall be five,
17, (h The Acsdeinss Comeil shiall consist of ihe Tollowing members,
mmely-
fof e Viee-Chancellar : Chairperson
il wne eminent neademician from the Gekd of @ Member
moiical and health selenees nominated by
the Sinte Gioverinent as 18 represoinlalive;
neld
) such other members; a3 miy be prescribed. | Members
(2 The: Acadenic Council shall be the mnin scodemic body of the
Unnverssy and o shall, sishfect to the provissas of ihis Al staiules, onlinances
anied regulationg, coonlinale nnd exercise general sapervision over 1he acadernic
poligizs of the Llniverainy.
(31 Theguornm formeeting of the Academe Councl shall be sach, as
miny be pirescribed,
FE. fl) The Finance Commiliee shull consistof the following

membhers, numely 2=
(fi Hw Vice-Chancelbor: t Chairpersen
fild  the Dean, Academse Affnirs: { Member
i) ahe Regestrr; el
fe) twn persons aominsted by the T : Membary
ot of whom one shall be o (inancial
c:upert;nn-cl

fwl the Chiel Finance and Accoums Olficer. & Menbér-
hecretany
(2} The members nombnaied by the Trust aloal ] s0d affice for o period
of [wi years
19, (8 The Chiel Accowms and Fmanee Officer shall gel the annuak

budget of the Lniversity prepared along with the regoisite documents amd
suibaniid il same w3 ihe Finarce Comasities for its approval, The ChisfAcoounis

A Acodaimig
Codineal

The Fludngs
Commiice,

Fuiictiohl ofF chee
Fliigmse
Lonimimitee.
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aidl Finonee Oificer shall also per e nccounts of the annial incomes ond
expenditare of the University prepared and get the same audited from the.
Chnfiered Accouniant, so appabied by the Finanss Commities in this regard,

{2} The badpet npproved by the Finonce Committee, alongwith the
wote with regnnd th the audit of incoms nnil expenditure of the University,
referred to in sibesection (7} shall be placed before the ClianceHor for 1w
|1i1|1v;|1'_-|l

{3 The Finance Conuitbec. shnll enderadvice i the Chancelir oo
fiiancinl mntrers of the Lniversity,

a2t it 20, Thecompositian, constiltion, powers and functions ol autharilics
pader elawse fiv ofseetion 14, shall be such, o may be prescrbed.
| Visepa i Tscidionti 21. A person shall be disqualified for being o member of any ol the

b mesbe i prharibies or bady of the University, ifhe,-
i ek prilhed 1Ty o

handy il il pnmound oind sk stands s deckared by a conipetent
cimirE: or
fidd s an ppedischarped insolvent; or
G haes boen convieied ofany ol lenee invabang mam| turpalide;
o
i) T besen punsshed For indulging inor promoging wnfiar pmctice
inthe conducl of sny exnmination in any Fem,

Al ol 32, Mo net done or proceedings ke nnder this Act by an'authesity o

pracovilings mi . T e - = £

kel besly of the Liniversity shisll be invslid mendly oo the geoanid ol,

lse? W BCETCT K ferd oy vecancy or defect in te gopstitution ol the wotlooty or
Tunlys or

¢y any defieet or ireguiarily in namination of appointment of
persan acting a5 menther thereol or

jed. any deliector imegubarity in such act or proceading oo aftect ing,
the merits of (he case.

Filfisng v ok 23, IFany vacancy occuns in any authority or bady of the University
prigenl i 10 death, resignation or remeval ol member o due to chinnge of capacity
yinaii=a 1

i whiach hie wasappainted or nominated, the snme'shall be filked in. as early as
poasele, I alve putlvarity or bedy swlich had appomted or nomimaled such b
membr
Provided that the persin s appointsl or nominabed a5 o ember of ity
alithority or body of the University in anemergent vacancy shall resain

=
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